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Policy to Prevent Gender
Discrimination
And Sexual Harassment in
the Madurai Bench
of Madras High Court
The Madurai Bench of Madras High
Court declares the following policy on
Prevention and Elimination of Gender
Discrimination and Sexual Harassment in
recognition of the right of all women who come
into the Madurai Bench of Madras High Court,
Madurai either as its officials or as lawyers,
litigants, interns, law clerks, research assistants,
witnesses, service providers, visitors, vendors or
others, to be treated with dignity and to equal
opportunity to work and function.
Articles 14, 15, 19 (1) (g) and 21 of the
Constitution of India and the Sexual Harassment
of Women at Workplace (Prevention, Prohibition
and Redressal) Act 2013, guarantee to every
woman the fundamental right to a life of dignity
and safety at work and function.
Gender discrimination against and
sexual harassment of women is hence illegal and
unconstitutional. The Madurai Bench of Madras
High Court hereby prohibits gender
discrimination against and sexual harassment of
women within its premises.
Any act of gender discrimination and
sexual harassment operates as a barrier against
women's equality. Women's right to be free of
such barriers is universally recognized as a

human right by the U.N. Convention on
Elimination of all forms of Discrimination
against Women (CEDAW).
The Supreme Court, in the cases of
Visakha & Others Vs. State of Rajasthan &
Others (1997) 6 SCC 241, Medha Kotwal Lele &
Others Vs. Union of India & Others, (2013) 1
SCC 297 and Binu Tamta & another Vs. High
Court of Delhi & others, rendered on 17.07.2013,
in W.P. (c ) No. 162/2013, has mandated that
sexual harassment should be prohibited and
directed provision of mechanisms to counter
sexual harassment at workplace.
Sexual harassment in the Court premises
has a devastating impact on the victim and
demeans her, besides interfering with working
environment in the administration of justice. It
also inhibits and hinders access to justice and
undermines the faith and confidence of the
public in the judiciary.
The High Court is therefore committed to
eliminating gender discrimination against and
sexual harassment of women by any of its
functionaries, employees, lawyers and other
persons within its premises and has accordingly
framed regulations known as "The Gender
Sensitisation and Sexual Harassment of Women
at the Madras High Court- Principal Seat at
Chennai and Madurai Bench at Madurai(Prevention, Prohibition and Redressal)

Regulations, 2013",
Supreme Court.

as

mandated by the

APPLICABILITY
I This policy applies to and binds all official
functionaries of the High Court Bench,
Madurai employees, members of the Bar and
others who come into contact with the High
Court Bench, Madurai for any purpose.
ii. This policy covers actions within the court
buildings, open spaces, parking grounds,
chambers of Judges and lawyers, offices and
every portion of the premises that is part of the
High Court and comes within the control of the
Chief Justice as well as any place where the
business /work/official function of the High
Court and its officials is carried out.
iii. This policy protects all women who come
into contact with the Madurai Bench of Madras
High Court, either as its officials or as lawyers,
interns, law clerks, research assistants,
litigants, witnesses, service providers, visitors,
vendors, or in other capacities.
(The "premises" of the Madurai Bench of
Madras High Court for the purpose of this policy
will also include all places connected with the
work of the High Court Bench, Madurai

including Judges' residence and other places of
accommodation to the extent that work
connected with the High Court Bench Madurai is
conducted at such places of residence or
accommodation.)
FORMS OF SEXUAL HARASSMENT
Sexual harassment includes any of the
following unwelcome act/behaviour towards the
victim in the precincts of the Madurai Bench of
Madras High Court. It could be direct or through
implication. This list is not exhaustive
Non-verbal-gestures, staring, leering,
sending sexually coloured messages on any
medium, sending or showing materials with
sexual overtones, stalking the victim or taking of
photographs or video recordings of the victim
through any medium in the premises or outside.
Verbal-demand/request for sexual
favours, making jokes of a sexual nature, using
inappropriate language of an explicit nature,
commenting on the victim's appearance or dress.
Physical-touching, deliberate body
contact, indecent exposure, any other physical
act of sexual nature.
Intimidatory/exploitative conduct seeking sexual favours in return for career
advancement, preferential treatment or creating
a hostile work environment or threatening the
victim with adverse action. Such conduct can
occur even in the professional career of lawyers,
or in providing legal services to the client.
Clause 2 (k) of the Regulations contains a
detailed definition of sexual harassment.

IF YOU FACE HARASSMENT
Tell the harasser that his conduct is
unwelcome and that he should stop such
behaviour immediately
Report the behaviour to your superior
officer/ official
Inform [Member Secretary, Gender
Sensitisation and Internal Complaints
Committee - II (GSICC-II), who is the Nodal
Officer of the GSICC-II, for immediate action to
be taken for your protection. The Nodal Officer
will take steps to secure your immediate
protection within the Madurai Bench of Madras
High Court premises and keep a record of the
date, time, place and other details of your
complaint.
Address a written complaint to the
Member Secretary of the Gender Sensitization
and Internal Complaints Committee-II (GSICCII) immediately. Do not hesitate to take this step,
since you are well within your rights to do so and
the Committee has been formed specifically to
address such concerns. In your written
complaint, clearly specify your name, address
and other contact details, and also clearly
identify the harasser to the extent possible and
include details of how he harassed you. A model
form is available with the Member Secretary.
Talk to a friend/colleague, get her/ his
support
Keep a written record of the conduct with
details of time, date, location, presence of
witnesses. This will enable you to press your case
against the harasser and to recall events later.

Try and find out from others whether the
harasser is known to indulge in such behaviour
and seek their support
Seek the assistance of any volunteer
empanelled by the High Court Bench Madurai
under this Policy, to assist you
Seek legal advice about other options for
redressal.
The steps mentioned above are only to
help you and need not be taken in the same
sequence mentioned above.
IF YOU NOTICE / OBSERVE
HARASSMENT OF ANOTHER
All personnel in a supervisory capacity
including Judges and lawyers are responsible for
providing and maintaining a harassment-free
working environment. They should make every
effort to prevent sexual harassment from
occurring, as well as to take effective and prompt
protective measures once they become aware of
the harassment, to ensure that the offending
behaviour ceases immediately.
Any person who has reason to believe
that a co-worker or any other woman who comes
into contact with the Madurai Bench of Madras
High Court is being harassed sexually within its
premises must report the incident to the Member
Secretary,

GENDER SENSITISATIONAND
INTERNAL COMPLAINTS MECHANISM
As mandated by the Supreme Court of
India, the High Court has provided a gender
sensitive mechanism in the form of the Gender
Sensitisation and Internal Complaints
Committee-II (GSICC-II), with a woman
Chairperson as far as practicable and of which a
majority of women members, including a woman
activist or representative of a NGO which has
espoused women's rights. The GSICCs functions
are to frame the policy on gender sensitisation
and prevention of sexual harassment and ensure
its implementation, provide crisis management
and resolution and also an effective and speedy
redressal mechanism.
Complaints can be filed with the Member
Secretary, GSICC-II, Madurai Bench of Madras
High Court, Madurai.
INQUIRY INTO COMPLAINTS
On receipt of a complaint which prima
facie discloses facts constituting sexual
harassment, the Gender Sensitization and
Internal Complaints Committee will take
effective steps to resolve the complaint, at the
complainant's request, without a detailed
inquiry. However, any such resolution will be
made and enforced only after the GSICC is
satisfied that it is voluntary, fair, unbiased, and
free from any extraneous consideration or

influence and is wholly acceptable to the
complainant.
If there is no such resolution or if the
respondent does not abide by the advice of the
GSICC, an internal Sub-Committee will be
constituted by the GSICC to conduct a fullfledged fact finding inquiry, which will abide by
principles of fairness.
VICTIM PROTECTION
The inquiry process will be gender
sensitive and the Complaints Committee will
provide measures to assist the victim/
complainant/ witnesses to participate without
further harassment or fear of retaliation.
CONFIDENTIALITY
Victims/ Complainants/ Witnesses are
assured of complete confidentiality of the
proceedings.
ACTIONS AGAINST HARASSMENT
The Hon'ble Chief Justice can, based on
the inquiry report, pass orders of admonition or
any other penalty, including suspension or
termination, debarment of entry into premises,
payment of compensation and recommendation
of initiation of disciplinary or criminal action
against the harasser, depending upon whether the
respondent is an employee or not.
A complete list of members of the
GSICC, the volunteers and copies of the

Regulations and other information on rights,
obligations and penal consequences are available
with the Member Secretary, GSICC-II, Madurai
Bench of Madras High Court.
- ADDL. REGISTRAR GENERAL,
MADURAI BENCH OF MADRAS HIGH COURT,
MADURAI.
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